.“).

. . .- ’ ) : . ,'.' . T
Yy S I
N - ' ) . .. . ot R P
Y . . . .- .
I3 : B A -
.

- " _ . - . . : ~ . -

"IN THE CENIRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,” JAIPUR

-0.A.No. 321/98 ©© . - Date of order: 28 ,3.2002

Chhltar Slngh, $/o Sh.Soberan $ingh, R/o -Otr.No. T/
1477‘Loco Colony, Achnera) employed as Gangman,

. «..Applicant.

_ o - Vs.
" -1, ° Union :of IIndia 'throuéh_'General Manager, ' W.Rly,

o "Churchgate, Mumbal. . ‘ | |

'2.- 7" D1v151onal Rallway Manaqer, W.Rly, Jaipur\bivision,~"
/ ) Jalpur.’ , - ‘ |

3. .sDivisionaleechanicai Engineer( h;ély,'Jaipur_bivin,—

Jaipur.- = k ,;=3 ’fj'.
| » " ‘.f.Respondents.

hMrfc;B.Sharma”x o - ;: Counsel for appllcant
Mr.R.G;anta\ o ;7 4 : Counsel for respondents.

CORAM:

. Hon*bleer S. K‘Agarwaly»Judiéial Member.-

" Hon'! ble Mr:A.P. Nagrath, Admlnlstratlve Member.

4IPER HON' BLE MR S. K AGARWAL, JUDICIAL-MEMBER.

In th1s O A flled under Sec. l9 of the ATs Act, 1985,

.

_the prayer of the appllcant is to d1rect the respondents to

con51der h1m for absorptlon in Electrlcal/Carrlage ‘& Wagon

Department and ’ to furtner dlrect ‘the respondents to’ make*

.\'

. payment of hls legltlmate' dues- as ‘per- judgment of the_

“

Trlbunal and to allow all consequentlal beneflts.

.
R \

2. . The learned counsel for the appl1cant does not press_

hls prayer for absorptlon.

‘3. .“ The learned counsel for the appllcant only makes a.
',prayer that thls O. A may be. dlsposed of by glv1ng sultable
'dlrect;on-to-the respondents_‘department,for mak1ng payment-

‘of the Pay. &- Allowances- from 1.12.89 to May 1990 and

P -l . . R ) ) ) o . . ) . . ) N A .
. o - ot - — . ‘ .
P ) ~ T ) - . - ~ ’ -, s i ,
4 - /—_ L0 co- . : ) : o f



1

>

Séptember 1994 to 21.12.95 for which the applicaﬂt is réady
and williﬂé to file a‘representatioﬁ to the réspondents'
department within 4 weeké.

4, In view of the submissions made beféfe us, we direct
the frggpondents' department to'-decide/disposév of thé
represenfation,'if filed by the applicént within 4 weeks
from fheﬁdate of paésing of this order.regarding pay and
allowanceg from 1.12.89 to May 1990 and September 94;tq
21.12.95, within & period of. 2 months froﬁ the date of
receipt of such repreéentatidn. With fhe above directions;

this 0.A is disposed of with no order as to costs.

,Qk»*f> - | 3 " ' ‘k~é£%>,——f
(A.P.Nagrath) : ' / (S.K.Agarwal)

Member‘(A). . : : \ Member (J)..



